
Govemment of Jammu and Kashmir

Department of Law, Justice and Parliamentary Affairs
Civil Secretariat
Srinagar/Jammu

*****

Subject:-Litigation Reforms and effective monitoring of Litigation in Union

territory of Jammu and Kashmir-Appointment of Officer In charge (OIC)

Litigation

GOVERNMENT ORDER NO: -2391- JK (LD) of 2026

DATED:- 20 - 02 - 2026

Sanclion is hereby accorded to the appointment of Officer's of Police /lIome

Department as mentioned in annexure to this Govemment Order as Offrcer In

charge Litigation (OIC) for the cases indicated against each including contempt

p"tittn, if Ly, pending before Hon'ble High Court of J&K and Ladakh/Central

Administrative Tribunal or any other forum'

The terms and conditions of appointment of the OIC's shall be

govemed by the provisions of Govemment Order No' 1673-JK (LD) of 202 t dated

24.03.2021.

By order of Government of Jammu and Kashmir'

No:-LAW-OIC/2/2026

Copy to the:-

l. Lramed Advocate Ceneral, J&K

sd/-
(Achal Sethi)

Commissioner/Secretary to Govemment

Dated:20'02'2026

\rF4
inny Kumar)

ssistant Legal Remembrancer

2. Principal Secretary to Hon'ble Lieutenant Covemor' Raj Bhawan'

3. Joint Secretary(l&K), Ministry of Home Affairs' Government of India'

4. Registrar General, High Court ofJ&K and Ladakh' Jammu/Srinagar'

5. Principal Secretary to Hon'ble ChiefJustice, High Coun ofJ&K and Ladakh'

6. Principal Secretary to Government, Home Department'

7. Director Litigation, Srinagar/ Jammu'

8. Assistant Law Officer concerned

9. Oflicer ln Charge Litigation (OlC)'

lO. Private Secretary to Chief Secretary for information of Chief Secretary'

I I . Private Secretary to Commissioner Secretary Law

12. Incharge Website.

13. Govemment Order file.

14. Concemed file.
.|qrOn'



Annexure to the Government Order No.2397- JK (LD) of2026 dated 20'02'2026

()t(lTitlc of the CaseS No.
Sh. Sachit Sharma, DYSP SDPO'
East Jammu

Ftnno. tll20t9 ofP/S Bagh-e-Bahu U/S

3761417 of RPC titled State through P/S, Bagh-

e-Bahu Vs Mano Kumar

I

Sh. Owais Ahmad Wani, SDPO'
P/s Chararisharief

ftnNo. StlZOt: u/s 147,148,333 RPC o

Station Charir-sharief case titled State of J&K
ViS Shabir Ahmad Dar and Ors.

f Policel

Sh, ViqarYounus Batt, DYSP

Headquarters, Ramban
ptn No. ZOl2Ot Z of P/S Chanderkote U/S 49

A"/304-B RPC titled State through P/S,

8-

Chand & Anr.Chanderkote Vs
Sh. Arjun Chib' DySP SDPO
Samba

FIR No. I 69/2024 of Pi S Samba t
J&K Vs Havaldar Makhan Sin

itled UT of
& Anr

{

fldharrt ur
Sh. l)raladh Singh, DYSI'l{qrs'Ftn uo. tSqlzozs of P/S Rerhmbal titl

YousufJoo Vs. UT of J&K
ed Mohd5

Sh. Praladh Singh, DYSP Hqrs'
Udhampur

FIR No. 6l12020 of P/S UdhamPur U

NDPS Act titled Anokh Singh Vs State now UT
K throush P/S UdhamPur.of J&

/s 8i l56


